
CENALADMINIS.ATIVE 2RIBUNhL 
' V BOMBAY BJNCH. 

C.P.No.62/951N 	VV V., 

O.A. No. 938/94/ ' 	 Dt:-. 3 

Mr. R,Y. Kadam & Ors. 	 ... Applicants. 
- 	 v/s. 

The Union of India & Ors. 	 .... Respondents. 

C 	AM: HON 'BLE SHRI 'B .5. HEGD, MEMB (J). 
V HON I BLE SHRIP.?. UVASTAVA, €MB. (A). 
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Heard Shri G.R. Mer4ani, counsel for Applicant. 

Shri Kárkera for Shri P.M. Pradhan, counsel for 

Respondents. 	
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Simce the respondents have complted with the 

On_~aO
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ons of the Tribunal,,, the learned counsel submits 

CP 62/95 does not survice. Accordingly, the it 
e~c 	dismissed as withdrawn. 	•V 	
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